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2. That I state that the contents of the affidavit have been drafted by 

my counsel on my instructions and the contents of the same are 

true to my knowledge and nothing material has been concealed 

therefrom. 

 

 

3. That the aforesaid IA has been filed by Prayagraj Development 

Authority. That in the said IA the PDA has stated that the 

floodplain/HFL restrictions are stopping or affecting urban 

development and building permissions. That many lands are 

being treated as falling within prohibited floodplain zones. 

Therefore PDA wants clarification that construction outside the 

scientifically identified coordinates/floodplain should be 

allowed. That PDA has prayed to the Hon’ble Tribunal NGT 

allow it to sanction the maps and allow construction to be raised 

outside the coordinates given by CWC under Ganga 

Rejuvenation Order, 2016. 

 

4. That the present matter was last listed for hearing on 10.02.2026, 

wherein the Hon’ble Tribunal directed as under: 

“3. Learned Counsel for State of UP is also directed to examine 

the plea taken by applicants in pending I.A. No.824/2025 & I.A. 

No.557/2024.”  
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5. That it is submitted that in compliance of the aforementioned 

directions, the response to the said IA is as under. 

  

6. That it is respectfully submitted by the Respondent that the 

delineation of the Flood Plain Zone (FPZ) of River Ganga, 

Segment B, Phase II, has been carried out in reference to the 

River Ganga (Rejuvenation, Protection and Management) 

Authorities Order, 2016. The coordinates demarcating the Flood 

Plain Zone, based on a flood frequency of 1 in 100 years, have 

been duly published vide Gazette Notification issued under 

Section 4 of the Irrigation and Water Resources Department, 

bearing Notification No. 24/2025/107/2025&27/1rr/4/16 (Writ) 

NGT/2023, dated 29.01.2025, at Lucknow. The present 

submission is made in Original Application No. 515/2023. 

A Copy of the Notification dt. 29.01.2025 has been annexed 

herewith as ANNEXURE R-1. 

 

7. It is stated that the Flood Plain Zone of the river Ganga has been 

determined by Irrigation Department, U.P. and the irrigation 

department, UP provided the coordinates of (Longitude & 

Latitude) sent by NIH to all the concerned departments, Uttar 
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Pradesh and ask them to take necessary actions as per the co-

ordinates (latitude &longitude). It is also stated that if the 

concerned departments face any issues regarding the above said 

Coordinates, the irrigation department is ready to provide the 

assistance. 

 

8. That at present, boundary pillars demarcating the floodplain zone 

have been installed along approximately 200 kilometers stretch 

of River Ganga in the District Prayagraj out of the total stretch of 

250 kms. The installation of boundary pillars in the remaining 50 

kilometers stretch within District Prayagraj is presently under 

progress as the same has encountered obstruction on account of 

protests and resistance from residents of the adjoining areas. The 

Flood Works Division, Irrigation and Water Resources 

Department, Prayagraj, is continuously undertaking monitoring 

and inspection of the demarcation work. It is further submitted 

that upon completion of the floodplain demarcation exercise, it 

would be feasible to effectively regulate and restrain 

unauthorized construction activities, encroachments, commercial 

operations, and pollution-causing activities being carried out 

along both banks of River Ganga. 
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9. It is further submitted that, for completion of the aforesaid work, 

the Irrigation Department vide letter dated 26.12.2025 requested 

the District Magistrate, Prayagraj to issue necessary directions for 

deployment of adequate police force for ensuring smooth 

execution of the demarcation process. That thereof, the District 

Magistrate, Prayagraj vide letter dated 31.12.2025 addressed to 

the Police Commissioner, Prayagraj, requested provision of the 

requisite police force. It is submitted that the said police force has 

been deployed and the remaining demarcation work is likely to 

be completed by 15.06.2026 as per the letter dt 15.05.2026 of the 

Executive Engineer, Flood Works Division, Prayagraj. 

Copies of the letters dt. 26.12.2025, 31.12.2025 and 15.05.2026 

have been annexed herewith as ANNEXURE R-2, 

ANNEXURE  R-3 AND ANNEXURE R-4. 

 

10. I state that everything stated above has been stated by me in my 

official capacity on and derived from the official records and I 

state that nothing material has been concealed therefrom. 

  

11. That the deponent is duty bound to fulfill the obligation which 

are assigned under the law and directions passed by this Hon'ble 

Tribunal. The Deponent is fully committed to ensure the strict 
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